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ORAL JUCGEMENT 24TH_JAN 1991
(PER : M.Y,PRIOLKAR, M/A)

The applicant who is working as a leverman at Malad
3tation of Western Railway, was allotled a Type I quarter
No.25/96 at Grant Road by allotment order dated 7.10.1989,
According to the applicant, he did not occupy the quarter at all,

though uncer some mistaken belief, he gave in writing that he

" had occupied the said quarter., The applicant thereafter requesteo

the Respondents to cancel the allotment order. By letter dated
15.16.1991, the applicant again urote a letter to Divisicnal
Railuay Manager, Bombay Central, that the allotment may be

cancelled. The grievance of the applicant is, that the

‘respondents have still ot cancelled the allotment and continue

to deduct the HRA andrent of thesid quarter from the pay of

the applicant, though he is not occupying the said quarter,

5
2, According to the respondents, the—appiicants, the applicant

had occupied the said Railway quarter on 10,10.1989 and he is
in occupation of the said Railuway quarter till date, The
respondents admit that the applicant submitted letter dt,15.10.91
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to the Railuay Administration showing his unuwillingness

to continue to occupy the said railway quarter and
requesting for the cancellation of the allotment, The
respondents state that having occupied the said railuay
quarter the applicant is liable to pay rent for occupation

of the said Rly,quarter and as per rules, no HRA is

" admissible to hinm,

3. The learned counsel for the respondents, stated
that the letter dated 15,10,1991 for cancellation of the
allotmentkbeen received from the applicant and the same will
be dealt with under the prescribe procedure viz, the Hoﬁsing
Committee would have to approve the cancellation of the said
allotment and an order to thst effect would be issued by
Railway Administration and, thereafter, the applicant has to
handover the peaceful possession of the said railuay quarter
to the concerned I0W/DTC, who in turn will issue a vacant
possession report letter to the Railuay Administration,
Although this case was adjourned twice on 10,12.1991

and again on 3.1,1992 to enable the espondents to clarify the
position, the respondents are still not able to show any
relevant rules or the prescribedprocedure under which the
employee who makes an apiplication to surrender the quarter
without askihg for a new allotment, is made to wait indefina-
tely on the ground that a meeting of the Housing Committee
has not taken place. Admittedly, the applicant had informed
the Railway Administration on 15,10.1991 that he is willing
to surrender the quarter in Bombay, but the said letter

is still unanswered, The applicant has also alleged that the

quarter is being occupéé;% by some other railway employee in
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-El‘l?fﬁigthe concerned I0W and that he is being
harassed to prevent him from surrender”ége quarter to the
Railway Administration. In the circumstances, I think
this application can be disposed of finally by directing the
respondents to nominate a senior officer to varify the facts
and ensure that the quarter which is offered to be surrendered
by the applicant on 15.10,1991 is taken possession of by the
Railuay Administration without any further deléy. I would
accordingly direct that the Divisional Railway Manager should
nominate a senior officer for this purpose within one week
from the date of receipt of this order, The officer so nomina-

decde o
ted will finpally Pthe action to be taken on the letter sent by
the applicant dated 15,10,1991 within two weeks thereafter,
This application is disposed of finally with this direction,

L
with order as to costs,
A

4, A copy of this order may be given expeditiously to

the applicant?'s counsel, DASTI,
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